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'PiIDis, (i¥) Lolua Productions, (v) Prasad 
Productloos Madras (vi) Sivaji Pilms(p) Ltd., 
Madras., (vii) Movie Mushals, (viii) VeDUS 
Pictures, Madras, (Ix) Screen Oems, Madras, 
(x) Shri B.K. Adarab and (xi) Sbri S.I. 
Rajdoo, Bombay; and 

(b) the total amount paid by eaeb to 
Government and the price at whicb tbe 
Ram Films bave been aold to them? 

THE DEPUTYMINISTBR IN THE 
MINISTRY OF FOREIGN TRADE AND 
ilUPPLY (SHRI CHOWDHARY RAM 
SEW Alt): (a) and (b). The Information 
Is beiDg colkCled and will be placed on 
the Table of the House. 

Quota of Raw Films 

8823. SHRI AR1UN SINGH 
BHADORIA: Will the Minister of 
FOREIGN TRADE AND SUPPLY be 
ploased to state: 

(a) whether the quota of raw films 
allocated durina the last tbreeycars to esch 
of the Film Companies or Film Preducers 
tolCther with the amount paid by each to 
Govcmment; 

(i) P.S.V. Films, Madras; (Ii) Balsubra-
niam and Co., Madras; (iii) Shri A. Qadeer 
1I0mbay; (iv) .Shri la1ferali and 'Saha Fagu, 
Bombay, (v) Guru Dutt ,pjlms (P) Ltd., 
Bombay; (vi) Shri K.P. Yarma; (vii) Shri 
Amerjit, Bombay, (viil J.M. Films Bombl1Y; 
(ix) Gemini Arts (P) Ltd., Madms; and 
(x) IlaiDbow Films, Bombay; 

(b) whether any complaints have been 
received against these film comp1ll1ios or 
film producers that they sold their quota 
of raw films to other film companies at 
higher prices; and 

(e) if so, whether Govcmment h1ve 
investigated Into the matter? 

THE DEPUTY MINISTER IN THE 
MIN'STRY OF FOREIGN TRADE AND 
SUPPLY (SHRI CHOWDHARY RAM 
SEW AKl: <a) to (c). The information is 
being collected and will be placed on the 
Table at the House. 

8824. SHRI AR1UN SINGH 
BHADORIA: Will tbe Minister of 
FOREIGN TRADE AND SUPPLY be 
pleased to state: 

(a) the quota of raw films allotted 
during the last three years by Govemmmt 
to each of tbe followiQB Film Companies 
or Film Producers who bave been given 
lOaD bylbe Film Finance Corporation :-

(il U.N. Productions, Bombay; (Ii) 
Shrl Sudhir Mukerjee, Calcutta; (iii) Shri 
N.V. Krishnaswamy, Madras; (iv) Shri N. 
Lakshmipathy. Madras (v) Shri Gajanan 
lagirdar, Bombay; (vi) Sbri V.M. Joglekar, 
Bomba¥; (vii) Sbri P.P. Mabeshwary·(viii) 
Silri Basu Bhatt AcllllTya, Bombay; (Ix) 
Bombay Movieton (Pl Ltd. Bombay; (x) 
Shri 5adaahlv J. Row Kavi, lIambay; 

(b) whether Government have received 
camplaillts that these Film Companies or 
Film Producers ·have sold their quota.of 
Raw Film to othor Film Producers at bighrr 
rates; and 

(c) if so, the action taken tbereon? 

'fHE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE AND 
SUPPLY (SHRI CHOWDHARY RAM 
SEWAK): (a) to (c). The information is 
being collected and will be placed on the 
Table of the House. 

AIIocatlGa of Qaola of Raw FBms 

8825. SHRI ARruN 'SINGH 
BHADORIA: Will the Minister of 
FOREIGN TRADE AND SUPPLY be 
pleased to state: 

(a) the quota of Raw Films allotted 
during the last three years by Government 
to each of the following Film Producers 
or Film Companies who have been given 
loans by the ·Pilm Finance Corporation:-

(i) Oope ProductioDl. Bombay; (ii) 
Shri Ramachandra Thakur, Bombay; (iii) 
Emges Films, Bombay; (iv) Shri R..R. Da,e. 
Bombay (v) Rajan Films, Bonmay; (vi) 
Blmal Roy 'PictuFCS Bombay; (vii) K.a. 
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Pictures, Bombay; and (viii) Film craft (P) 
Ltd., Calcutta. 

(b) whether Government have receive.! 
any complaints from these Film Companies 
that they got less quota of raw films; and 

(c) if so, the action takcn thereon? 

THE DEPUTY M[NISTER IN THE 
MIN'STRY OF FORE[GN TRADE AND 
SUPPLY (SHRI CHOWDHARY RAM 
SEWAK): (a) to (c). The information is 
being collected and will be placed on the 
Table of the House. 

12-00 brs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

INVALIDATION OF CERTAIN SECTIONS OF 
GOLD CONTROL ACT 

SHRI S.S. KOTHARI (Mandsaur)1 
call the attention of the Minister of Finance 
to the following matter of urgent public 
importance and request that he may make 
a statement thereon: 

The Supreme Court decision invalida-
ting certain sections of the Go[d 
Control Aet and the Government's 
reaction hereto. 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAi): Mr. Speaker Sir, 
I rise to make this statement on the Calling 
Attention Notice on the matter arising out 
of the recent judgment of the Supreme 
Court declaring cortain provisions of the 
Gold (Control) Act, 1968, invalid. 

On 30th April, 1969, the Supreme Court 
delivered its judgment in three writ Petition 
matters relating to Gold Control. The 
petitioners were licensed dealers and, or 
money· lenders. 

The common and tbe mogt important 
plea raised in these Writ Petitions was that 
the Gold (Control) Act, 1968, was beyond the 
legislative competence of Parliament under 
Entry 52 of List I (Union List) and Entry 
33 of List UI (Concurrent List) of the 
Seventh SchedUle. The SQPreme Court 

has upheld the conslitutional vires of the 
Go[d (Control) Act, 1968 and found it to 
be entirely witbinthe legislative compalclna: 
of Parliament. 

Apart from this main pleading, .tbe 
validity of about 26 provisions of the Gold 
(Control) Act was challenged on the .ground 
of being violative of Article 19(1)(f) & (g) 
and Article 14 of the Constitution. Most 
of the impugn,d provhions have survived 
the challenge. The provision about which 
the licensed dealers were most exercised was 
the one contained in Section 16(7) which 
requires every licensed dealer and refiner 
to declare his entire personal belongings of 
gold articles and ornaments. The validity 
of this provision has been upheld by the 
Court. 

The provisions declared invalid aro-

(i) Clause (6) of ~e lion (2) 0, 
~ tion 5: 

This is a general provISIon as distinct 
from the other speci6c provisions in the 
Act, empowering the Administrator to 
regulate by licence, perinit or otherwise the 
manufacture etc. of gold. 

(ii) and (iii) Clause (d) of sub-sectIon 
(2) and 5ub-sec{ion (6) of Sect/on 27: 

Section 27 of the Act deals with the 
licensing of the dealers. Clause (d) of its 

e tio~ (2) provides for imposing of 
conditions in th' licence issued to the 
dealers; and sub·section (6) deals with the 
issue and renewal of dealer's licence and 
inter alia, lays down the guidelines for tbe 
same. 

(iv) Section 32: 

This provides for possession of primary 
gold by licensed dealers and, inter alia, lays 
down the quantitative limits on the d-alers' 
possession of primary· gold other than that 
in the form of standard gold bars. 

(v) SectIon 46: 

This prevision is a corollary of Section 
32 and provides that the primary gold in 
the possession of lhe artislms employed 
by a licensed e~le  shall .. be subject to 




